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INDIAN OVERSEAS BANK 
Fort Branch 

30 & 32 Tamarind House, Tamarind Lane, Fort, Mumbai, 400023 
Br. Code : 0014, IFSC : IOBA0000014, E-mail : iob0014@iob.bank.in 

Tel. : 8925950014 

PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTIES 

SALE OF IMMOVABLE PROPERTIES MORTGAGED TO THE BANK UNDER THE SECURITIZATION AND RECONTRUCTION OF 
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002. 

Whereas, the Authorised Officer of Indian Overseas Bank has taken constructive possession of the following property/ies under section 13(4) of 
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002. (hereinafter referred as "Act") pursuant to 
the notices issued under Sec 13(2) of the Act under in the following loan accounts for the dues as mentioned in the notices (under section 13(2)) 
to the respective borrowers with the right to sell the same on "AS IS WHERE IS BASIS, "AS IS WHAT IS BASIS" AND "WHATEVER THERE 
IS BASIS" for realization of Bank's Dues plus interest as detailed hereunder and whereas, consequent upon failure of the borrowers concerned 
to repay the dues, the undersigned, in exercise of powers conferred under section 13(4) of the Act, hereby propose to realize the Bank's dues 
by sale of the said property/ies. The sale will be done by the undersigned through e-auction platform provided at website. 

*with further interest at contractual rates and rests along with costs, charges etc. till date of repayment, after reckoning repayments, if any 
The publication is also a 15 days’ notice to the borrower/mortgagor & Guarantor of the above loans under Rule 9(1) of Security Interest 
(enforcement) rules 2002, under SARFAESI Act 2002 about holding of the e-auction sale by inviting tenders from the PUBLIC in General for sale 
of secured assets. 
Date & Time of e-auction : 25.08.2026 at 11.00 AM to 03.00 PM with auto extension of 10 minutes. 
For Details of E-auction Notice Please refer our website www.iob.in and the service provider website’s https://baanknet.com/eauction-psb/bidder-
registration. Earnest Money Deposit (EMD) shall be paid online through NEFT/RTGS mode. 
The EMD amount can be deposited up to 25.08.2026 up to 03:00 PM. 
Contact Person 

Branch Name Contact no. Email ID
Fort Branch Mr. Pratik Karmakar 

Mr. Anil Narwade, Sai Financial Multi Services
8925950014 / 8886845560 

8208708062
iob0014@iob.bank.in

Place - Mumbai 
Date - 07.08.2026

Sl. 
No.

Name of 
account 

Auction 
Date

Details of the Property Possession Book O/s* 
(In Rupees)

Reserve price 
EMD 

Bid Increase 
Amount 

(in lakhs) 

1) M/s 
Vighnaharta 
Task Force 
(Prop. : Mr. 
Kaluram 
Sahadev 
Gajare)

25.08.2026 All that part and parcel of the property consisting of 
Flat No. 8(201), Second floor, Sai Business Court A, 
Opp. Tehsil Office, Pune Nagar Road, Shirur, Pune-
412210 in the name of Mr. Kaluram Sahadev 
Gajare (Proprietor of the subject firm) 
Bounded by - 
North : Pune Nagar Road, 
South : CTS No.1025B/56 & 1025B/57, 
East : CTS No. 1025B/57, 
West : CTS No. 1025B/55

Physical Rs. 80.44 Lakh as on 
06.08.2026

Rs. 28.89 Lakh 

Rs. 2.89 Lakh 

Rs. 0.25 Lakh

Name & Address of the office :- Executive Engineer “B-1”Div, M.B R & R. Board. ”B” Ward officer Bldg. No. 57-59B, 1st floor, Dadarkar Compound, 
Tardeo, Mumbai-400034. 
Invites sealed B-1 (percentage) rate Tender from approved and eligible contractors registered with M. B. R. & R. Board, P.W.D. and M.C.G.M in 
appropriate class for following works. Tender will be received by the Executive Engineer “B-1” Div, M. B. R. & R. Board, and will be opened as 
scheduled below :- 

1. In case of the rates quoted below the estimated Tender cost, the L1 (1st lowest) bidder should have to submit Additional Performance Security 
Deposit within 8 days after date of opening tender. If he failed to submit the Additional Performance Security Deposit then L2 (2nd Lowest) bidder 
will be asked and if he L2 is agree to carry out the work below % than L1 quoted Rate; than his offer will be accepted. For more information 
please refer Detail Tender notice. 

2. Blank tender form shall be issued only on production of original or photo sate copies (duly attested) of latest valid registration, PAN card, previous 
experience of similar nature of work done. 

3. The Contractors who are not registered in M.H.A.D.A. should produce certified copy affidavit duly notarized that they are not black listed in 
Government or Semi. Government organisation at the time or submission of tender forms. 

4. Copy of Affidavit regarding completeness, correctness and truthfulness of documents submitted on Rs. 100/- Stamp paper before Executive 
Magistrate/ Notary. 

5. Earnest money, deposit shall be paid in the form of short term deposit receipt for the period of the one year issued by the nationalised/ schedule 
bank and endorsed in the name of Chief Accounts Officer, M.B.R. & R. Board, Mumbai-400051. 

6. The Blank Tender will be issued by the Executive Engineer “B-1”Div, M. B. R. & R. Board, at Room No. 101, 1st Floor, Bldg. No. 57-59B, Dadarkar 
Compound, Tardeo, Mumbai-34. as per column No. 6. and will be received in the sane office as per column No. 8. Sealed tender will be opened 
dt. 19.08.2026 if possible at 4.00 p.m. in the office of the Executive Engineer B-1 Div. M.B.R. & R. Board. Mumbai. 

7. Bids from joint venture are not acceptable. 
8. Right to reject any one or all tenders are reserved by the competent Authority. 
9. The registration of the contractor should be valid upto and 3 months from the last date of receipt of tender. 
10. Even after the issue of acceptance letter/work order in favour of the contractor, the contractor shall not be entitles to claim, any compensation 

from Maharashtra Housing & Area Development Authority for loss suffered, if any by them an account of it the said work goes for NOC for repairs 
of redevelopment if the tenant/occupant desired as per wish of the occupants. 

11. Tender called is based on SSR rate without GST. GST will be paid on accepted contract value. 
12. Registration Certificate under GST is Compulsory. 

Sd/- 
(Nikhil Nipane) (Add. Charg) 

MHADA - Leading Housing Authority in the Nation Executive Engineer "B-1" Div. 
CPRO/A/608 MBR & R Board, Mumbai.

MUMBAI BUILDING REPAIR AND RECONSTRUCTION BOARD 

(A Unit of MHADA)

Sr.  
No.

Name of work Amount  
put to  

tender Rs.

Earnest 
money 

Rs.

Security Deposit  
2% of Estimated 

cost (50% initially  
& 50% through Bill)

Cost of 
Blank Tender  

(including 
18% GST

Date of issue 
of blank  
tender

Date & time 
of receipt of 

sealed tender

Date of 
Opening

Time Limit Class of 
Contractor

1 Repairs Bldg. No. 1 Bhandari Cross Lane 
(MLA)

2,06,119/- 2500/- 5000/- 236/-

10.08.2026. 
to 17.08.2026 
upto 1.00 P.M

17.08.2026 to 
19.08.2026 

1.00 P.M

19.08.2026 
4.00 P.M  

if possible

12 Months XIth & above

2 Repairs Bldg. No. 267-269A Abdul 
Rehman St. (Board)

4,02,991/- 4500/- 9000/- 590/- 12 Months VIIIth & above

3 Repairs Bldg. No. 102-106 V. V. Chandan 
Street. (Board)

4,85,847/- 5000/- 10000/- 590/- 12 Months VIIIth & above

4 Repairs Bldg. No. 59 Bibijan Street 
(Board)

8,46,994/- 8500/- 17000/- 590/- 12 Months VIIth & above

Notice Issued in compliance of Rule 3(1) of SARFAESI Act  
Demand Notice under section 13(2) is published as under :-

WHEREAS, TJSB Sahakari Bank Limited through its Authorized Officer having its Recovery Department at 3rd Floor, 
Madhukar Bhavan, Road No. 16, Wagle Industrial Estate, Thane (West) – 400604 issued notice to the following 

Borrowers/Co-Borrowers/Mortgagors/Guarantors mention in Column No. 1 below have defaulted in the repayment 

of principal and payment of interest of credit facilities obtained by them from the bank and said facilities have turned 

to be Non-Performing Assets (NPA). The notices were issued to them under section 13(2) of Securitization and 
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 on their last known addresses 

however the same have returned un-served and as such they are hereby informed by way of public notice about the same.

Names of The Borrower(S) / 
Guarantor(S) / Mortgagor(S)

13(2) Demand  
Notice Date / NPA Date / 

Outstanding Amount

Property Address of Secured Assets/ Assets to be 
enforced

1. Mr. Mrudul Vijay Haldhankar 
…Borrower

2. Late. Vijay Pandurang 
Haldhankar Through Its 
Legal Heirs Mr. Mrudul Vijay 
haldankar

 Mrs. Minal Kumaran
…Guarantor & Mortgagor

3. Mr. Vinayak Dinesh Lovare 
…Guarantor

4. Mr. Arvindan Dileep 
Vellapakutty

…Guarantor 

Gorai Branch
Loan Account Nos.

ODS -217142100000001

Notice Date: 30.07.2026

NPA Date: 09.05.2026 

O/s Amt.:  
Rs. 2,85,612.95  

(Rupees Two Lakh Eighty 
Five Thousand Six Hundred 

Twelve  Paise Ninty Five  
Only) as on 30.06.2026 with 
further interest and charges 

thereon from 01.07.2026.

1. All that Flat No.364 admeasuring about 188 sq. 
ft. Carpet area located on the ground floor in the 
society known as Aviram Niketan Co-operative 
Housing Society Ltd., in the building no.5, 
situated at Maharashtra Housing Board Colony, 
Magathane, Borivali (East), Mumbai-400066 
in the Registration District and Sub-District of 
Mumbai City & Mumbai Suburban owned by Mr. 
Vijay Pandurang Haldankar (Now Deceased).

1.Mr. Chintamani Keshav Bhogle
…Borrower, Mortgagor & 

Guarantor
2. Mrs. Rashmi Chintamani Bhogle 

…Borrower, Co-Borrower & 
Mortgagor 

3. M/s. Pristine Technology
… Borrower

4. Mr. Rajendranath 
Rathinadranath Mukherjee  

…Guarantor 

Ghodbandar Road Branch
Loan Account Nos.

TJTOP/022306300000004
PRLN-M/022302900000027
SS-M/ 022305000000151

Notice Date: 23.07.2026
NPA Date: 24.06.2026

O/s Amt.:  
Rs.34,08,586.96 

(Rupees Thirty Four 
Lakhs Eight Thousand 

Five Hundred Eighty Six 
and Paise Ninty Six) as 

on 30.06.2026 with further 
interest and charges thereon 

from 01.07.2026.

1. All that piece and parcel of immovable property in 
the form of Flat No. 303, admeasuring on or about 
735 Sq. Fts. Built Up area, on the third floor in 
the building no. A of “Green Acres Phase – I Co-
operative Housing Society Ltd.” that is resting on 
the piece and parcel of land bearing Survey Nos. 
138/14, 138/15, 138/16, 208/6, situated at village 
Kavesar, Thane West, Tal. and Dist. Thane within 
the local limits of Thane Municipal Corporation, 
Thane and within the registration district of Thane- 
Owned by Mr. Chintamani Keshav Bhogle.

2. All that piece and parcel of immovable property 
in the form of Flat No. 302 admeasuring 54.69 
Sq. Mtrs. (588.46 Sq. Ft.) Built-up area along with 
attached terrace 8.22 Sq. Mtrs. (88.44 Sq. Ft.) 
on the third floor situated at Indraprastha Nagari, 
at R.S. No. 893, Hissa No. 2/1, Devkar Panand, 
Kasba Karveer, within the jurisdiction of Kolhapur 
Municipal Corporation ‘A’ Ward, Kolhapur – 
Owned by Mrs. Rashmi Chintamani Bhogle.

1. Mr. Shantanu Shankar Pawar
…(Borrower & Mortgagor)

2. Mrs. Renuka Rohidas Vichare 
…Guarantor

3. Mr. Subodh Vitthal Shinde
…Guarantor

Gorai Branch
Loan Account Nos.

ODS/217142200000002

Notice Date: 30.07.2026
NPA Date: 01.07.2026

O/s Amt.:  
Rs.11,19,396.00 

(Rupees Eleven Lakhs 
Ninteen Thousand Three 

Hundred Ninety Six Only) as 
on 30.06.2026  with further 

interest and charges thereon 
from 01.07.2026.

Flat No.308 having an area admeasuring about 
515.00 sq. fts. (47.84 sq. Mtrs.) Super Builtup 
area, 437.75 sq. fts. (40.67 sq. Mtrs.) Built up area, 
Third floor, Building No. 4, Type - A, Building known 
as Shree Manthan CHS. Ltd., Pereira Housing 
Complex, situated at Virar (East), Palghar-401305 
constructed on the plot of land bearing Survey 
No.59-A, Hissa No.8 & Survey No.97-A, Hissa 
No.20 situated at Village Virar, Taluka Vasai & 
District Palghar belonging to Mr. Shantanu Shankar 
Pawar.

Now the steps are being taken for substituted service of notice by the Authorized Officer of TJSB Sahakari Bank Limited 
The above Borrowers/Co-Borrowers and/or their guarantors are advised to make the payments of outstanding amount 

within 60 days from the date of the publication of this notice failing which further steps will be taken after the expiry of 

60 days of the date of this notice as per the provision of Securitisation and Re-construction of Financial Assets and 
Enforcement of Security Interest Act, 2002. Please be informed that the said notice is also under section 13(13) of 

SARFAESI Act, 2002 informing the Borrowers/Co-Borrowers/Mortgagors that the said mortgaged properties should not 

be sold/leased/transferred without prior consent/NOC of secured Bank.

                                                                                                          Sd/-
        (Chief Manager & Authorized Officer)
  Date    : 08.08.2026                                                                        Under SARFAESI Act, 2002 
  Place  : Thane.         For & on behalf of TJSB Sahakari Bank Ltd.

HO Recovery Of昀ce : 3rd Floor, Madhukar Bhavan,
Road No. 16, Wagle Industrial Estate,
Thane (West)- 400 604. Tel.: 022-69978752.

Registered Office: TJSB House, Plot No. B5, Road No. 2, Wagle Industrial Estate, Thane (West) - 400 604. Tel.:022-69368500.

SEAL

PUBLIC NOTICE 
Notice is hereby given that the 
Original Share Certificate 
detailed below issued by 
Indralok Co-operative Housing 
Society Ltd. (Registration No: 
NBOM/ CIDCO/HSG(OH)/1927/ 
JTR/04-05 dated 13.01.2005), 
having its address at Plot No. 
27/76/77, Sec-4, New Panvel, 
has been reported lost/ 
misplaced/stolen, and an 
application has been made to the 
Society for the issuance of a 
duplicate Share Certificate. 
● Name of the Shareholder(s) 

: Sugandha Subhash Ghag 
● Flat No. & Wing : Flat No. 005 

B-Wing, Ground Floor 
● Share Certificate Number : 5 
● Distinctive Numbers : From 

21 to 25 (Total 5 Shares) 
The Society hereby invites claims 
or objections from any person(s), 
claimant(s), or objector(s) 
regarding the issuance of the 
duplicate Share Certificate within 
a period of 14 days (or 15 days) 
from the date of publication of 
this notice. 
Any objections must be 
submitted in writing along with 
documentary proof to the 
Honorary Secretary at the 
Society’s registered address 
mentioned above. If no valid 
claims or objections are received 
within the stipulated period, the 
Society shall be free to proceed 
with issuing the duplicate Share 
Certificate as per the society bye-
laws, and the original certificate 
shall stand cancelled. 
Place : New Panvel 
Date : 08.08.2026 

For & on behalf of  
Indralok Co-operative  
Housing Society Ltd. 

Sd/-


